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Central aAdministrative Tripunal -
Pat na Bench, Pgtna, : (

ACPA 67/02

( 0.4 No,625/1996)
COR AN

Hon'ple Mr, Mentreshwar Jha, Memeer (Admn, )
Holl'wle Ms, Sadhna Srivastava, Memser (Judicial) -

Kalyan Kumsr Saran coe dpplicant
- VrS..k
Union of India & Ors. eres Resp ondents,

Councel fer the appli ant He:nansu Kumar prexy ceunsel
Ceunsel fer the respondents ¢t Snri S, K Sinhg,

ORDER { GRAL )
¥ Jha, Member(A) -

The prexy csunsel prays fer an adjeurnment ef this
case en the ground that the arguing ceunsel is indispesed, The
1d, ceunzel for the responients, hewever, submits that twe sets

of shew-caus: heS already been filed and the erder passed in

' the @, A, No, 625/1995 on Sth DeCember,28@1 has bkeen fully Cam~lied

with, therefere, he prays that the shew-Cause e acCepted ang
this centempt petitlen be drepped,

2, We have heard the ld, ceunsel far the parties, Tre
oper ative pertion of the erder passed in the aferesgid © A

is centained st para 4, The direction was ¢iven te the respnn.
dents te verify the claim ef the applicant pertaining te the
benefits treating him te be in centinuous Gategery frem 1927 to
Nevomber, 1993,

3, . The resp-ndents have centended inpara 8 eof the first
shew-cauSe that the petitisner h:s ween treated tep® in continous
categery frem March,1987 to Nevemwer, 1993 and he has been paid
for this peried in terms of court's erder a sum of Rs, 1,32, 536/-

threugh chegue ne, 011737 dated 39,11,206C4 anu the sane was gert

te the applicant trheudh registered pest, However, there hHss

»een some delay in cempliance ef the erder, therefotre, the

respondents have tendered uhqualified spelegy,
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4, In view of the abeve susmissiens of the
respondents, we are not inclined to proceed further
in the contempt petition as there is no deliberate
dis- ebedience of the ofder p @ssed by this coeurt. The
CCPA stands dismissed, Accerdingly, the netices issued
te the respomients are “hareby dischareed, Hawever, the

petitiorer is at likerty te agitace the matt -r); if he is

stil) agerieved by the erder passed by the responéents,

( M, Iha /M(A)



